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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUB-
HAG SINGH): The Prime Minister
is in the other House and she will
be coming here after some time.

SHRI ATAL BIHARI VAJPA-
YEE rose—(Interruptions)

MR. DEPUTY-SPEAKER: I
would appeal to the hon. Member ta
resume his seat. The Prime Minister
is in the other House and word has
been ‘sent to her and she will be
here in a short time. . (Interruptions)
Hon. Members will not achieve any-
thing by this method.

Now, Dr. Ram Subhag Singh.

DR. RAM SUBHAG SINGH: M
Deputy-Speaker, Sir. (Interruptions)

MR. DEPUTY-SPEAKER: I can-
not allow this kind of thing. This
is the Indian Parliament, and hon.
Members must behave in a digni-
fied way. Let all hon. Members
please sit down now.

“At_any stage of a Bill which
is under discussion in the House,
a motion that the debate on the
25—2 LSD/68 :
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Bill be adjourned may be moved
with the consent of the Speaker”.

DR. RAM SUBHAG SINGH:
There is nothing under discussion
now.

SHRI ATAL BIHARI VAJPA
YEE: The Gold Control Bill is un-
der discussion now.

MR. DEPUTY-SPEAKER: But,
in between there is one small item.

SHRI KANWAR LAL GUPTA:
There is no other time. We would not
listen if the hon. Minister reads out
anything. 4

MR. DEPUTY-SPEAKER: Unde:
the rules, I cannot permit this kind
of thing. I shall have to follow the
rules. (Interruptions) I am going
to postpone the item standing in the
name ot Shri Asoka Mehta.

Now, the hon. Minister (Inter-
ruptions)

DR. RAM SUBHAG SINGH: Mr.
Deputy-Speaker, Sir—(Inaudible).

(Interruptions)

14-15 hrs.
GOLD CONTROL BILL—contd.

MR. DEPUTY-SPEAKER: Now,
I shall be calling Shri Atal Bihari
Vajpayee. In between, the other item
is to be postponed.

Now, we shall take up further con.
sideration of the Gold Control Bill
clause-by-clause.

Now, I shall
Bihari Vajpayee.

permit Shri Atal

RE. SITUATION IN CZECHO-
SLOVAKIA—contd.
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MR. DEPUTY-SPEAKER: I shall
take vote just now. It is the hon.
Member's responsibility to control
his party now. (Interruptions)

SHRI NATH PAI: What? We
want them to behave like that.

SHRI KANWAR LAL GUPTA:
We want the resignation of the Prime
Minister.
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SHRI RANGA  (Srikakulam):
Mr. Deputy-Speaker, Sir, only this
morning I warned the House, as well
as the government, that we came to
know that the Government of India
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have instructed their delegation, their
representative in the security Council,
to remain neutral and the motion
that was before the Security Council
was to condemn Soviet aggression.
The resolution reads as follows:

“Recalling that UN is based on
principle of sovereign equality of
all its members, considering that
action taken by Government of
USSR and certain other members
of the Warsaw Pact in invading
Czechoslovak Socialist Republic”

—it is a Socialist Republic—

“is a violation of UN charter
and, in particular, of principle
that all members shall refrain in
their international relations from
threat or use of force against terri-
torial integrity or political inde-
pendence of any state, gravely con-
cerned that, as announced by Prc-
sidium of Central Committee of
Communist Party of Czechoslova-
kia, troops of Soviet Union and
certain other members of Warsaw
Pact had entered their country
without knowledge and against
wishes of Czechoslovakian Govern-
ment:

1. Affirns that people of sovere-
ign State of Czechoslovak Socialist
Republic have right in accordance
with charter freely to exercise their
own self-determination and to ar-
range their own affairs without
external intervention,

2. Affirms that sovereignty, poli-
tical independence and territorial
integrity of Czechoslovak Socialist
Republic must be fully respected,

3. Condemns armed intervention
of USSR and certain other mem-
bers of Warsaw Pact in internal
affairs of Czechoslovak Socialist
Republic and calls upon them
forthwith to withdraw their forces
and to cease all other forms of in-
tervention in Czechoslovakia’s in-
ternal affairs,

4. Calls on them likewise to re-
frain from any acts of bloodshed or
other actions in Czechoslovakia

BHADRA 1, 1890 (SAKA)
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and elsewhere that could exacer-
bate situation, and to take no ac-
tion of terror or reprisal that could
result in further suffering or loss
of life.”

This was the part of the Resolution
that was placed before the Security
Council and we are told, we are in-
formed, that on this Resolution our
government  representative has re-
mained neutral, has abstained. What
a shame is it! What a shame on
the country as 3 whole. At this stage,
it is relevant for me to remind the
House of what the Prime Minister
has said only yesterday. She gave
us an assurance and she wanted us to
believe her, she wanted us to be satis-
fied with it. Because we were not
satisfied with it, because we could not
place faith in her words, we went

on division yesterday. This is what

she has said:

“I should like to assure the
House that we shall always uphold
the United Nations’ Charter on
which rests the hope of mankind
for a peaceful world. This we
have always done, this we shall
always do......

Earlier what had Shri Krishna Me-
non done in the name of our govern-
ment? Yet, she was bold enough to
say “this we have always done, this
we shall always do.” Then she goes
on to sav:

s and we shall work to en-
sure that the Charter rights of
Czechoslovakia are arded in
every way. This obviously de-
pends on how the matter comes up
there.”

It has come up in this fashion.

“l can assure this House that
just as we are interested as a mem-
ber of the Security Council and as
a member of the United Nations
Organisation in upholding the sac-
red principles of the Charter...... "

What words that came from the lips
of this Prime Minister? Yet, she
has instructed her representative to
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[Shri Ranga]

act like this. to behave in this man-
ner...(Interruptions)

“we are equally”,
she said, I continue the quoting —

“we are equally wedded to cer-
tain basic and fundamental princi-
ples to which we have adhered all
these years, and I would like, with
the permission of the House, to
restate them.”

This is what she said.

I charge her with breach of faith
with this House...... (Interruption),
for having misled the country and
for having tried to mislead this
House. Under these circumstances,
I support the motion moved by my
hon. friend, Shri Vajpayee, that the
debate on this Bill should be adjour-
ned. We are all concerned over this
matter; we arc exercised overmuch;
we are ashamed of the manner in
which this Government has behaved.
Therefore we would not be able to
carry on this debate.

SHRI S. KANDAPPAN (Mettur):
Mr. Deputy-Speaker, Sir, I accuse the
Prime Minister and the Government
of betrayal of this great, sovereign
Parliament and the pcople of this
nation.  All that she had stated
yesterday in reply to the debate
as well as the statement that she
had made on the floor of this House
had pointed only to one thing, that
we were going to support definitely
the cause of the Czechoslovaks at the
UN Security Council. The decision
today is a clear betrayal and a breach
of faith. I would like to demand the
immediate resignation of the Govern-
ment...... (Interruption) for their
failure to honour the human dignity
and the self-respect of this nation.
If this Government is so beggarly as
to depend upon bread alone, let
them disband the whole army and
prostrate before the Chinese. Why
do they not do it? If they have a
grain of self-respect in them, huina-
nity and honour demand that we
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must support the cause of the Caze-
choslovaks at the Security Council;
or let them resign.

SHRI S. M. BANER]JEE
pur): I would request. you to
me a chance as an

speak.

(Kan-
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SHRI NATH PAI: Mr. Deputy-
Speaker, Sir, the brief submission that
I want to make is that I should plead
with my friends in the Congress Party
to reflect over what we have seen,

temporarily, discarding the spectacles
- of partisan view because what we are
submitting is not the interest of any
particular party but what has been
damaged and compromised is the
honour of our motherland. Yester-
day we heard that the freedom
and independence of Czechoslovakia
had been eclipsed. Today we are
hearing that the honour of our moth-
erland has been tarnished bv the
abstention of the Indian delegate......

SOME HON. MEMBERS: Shame,
Shame.

SHRI NATH PAI: This morning,
Mr. Deputy-Speaker, the Speaker ad-
monished Parliament that we must
not use harsh words. We are always
willing and cager to be guided by
vou. If harsh words are to be avoid-
ed, are false words to be encouraged
in this House? Between falsehood
and harshness, what are we going to
choose? Any time our choice is
clear between falsehood and truth
and harshness. If truth is to be
sacrificed, 1 would rather use harsh
words and say the truth rather than
go in for soft words and thereby
betray truth......

MR. DEPUTY-SPEAKER: But
not undignified...... (Interruptions)

SHRI NATH PAI: I want to ap-
peal to those patriots in the Congress
who, 1 know, are as much concerned,
about the dishonour that has been
done to the fair name of our mother-
land as we are. If the whip of this
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party, the muzzle of party discipline
1s stopping them here, I know they
are carrying in their heart the same
feelings as we are carrying, ahout
what their Government has done.
The Soviet army was required to
make a nation satellife. Are we be-
coming a satellite without even the
use of an army? This is the question.
You may not agree with me, but you
must extend to me the right of say-
ing what I have to say here. We
must conduct Parliament in an ord-
erly way. But what is Parliament?
Parliament is basically to reflect, to
mirror, the wishes, the needs, the
heart and the agony of our people.
If under the name of ‘procedure’, we
are to be stopped, I do not want to
be a Member of Parliament. Let Mr.
Morarji Desai forget for once that he
is the Deputy Prime Minister of a
discredited Government; let him
remember that once he carried the
tricolour to uphold it as the symbol
of India’s honour. What is he going
to choose when the Government has
tarnished the fair name of our mother-
land? What is dearer to him—the
seat which he is occupying or the
seat of respect and confidence of peo-
ple. I want to ask every Congress-
man, what was the justification for
the Prime Minister of India to go
back patently on the solemn promise
which she made yesterday. Under
articles 1, 2, 3 aml' 4 of the Charter
of the United Nations—it is given to
all men and all nations—every nation
has the right to pursue its destiny ac-
cording to its genius and tradition,
every nation has the right to freedom;
and no nation has the right to inter-
fere in the affairs of other nations.
What was the Resolution before the
United Nations? Yesterday the Prime
Minister of India promised that the
Government of India, through the
Security Council, would ensure that
the rights given by the United Na-
tions’ Charter to the people of Czech-
oslovakia shall be upheld, and today
her representative betrays that solemn
promise made to the people of
India......

MR. DEPUTY-SPEAKER: The
hon. Member may try to conclude.
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SHRI NATH PAI: I want you,
Mr. Deputy-Speaker, to bear with me
for a minute. The matter is too seri-
ous. We are not concerned with
words, though we want to see that
the words are adequate enough and
Eropcr. What is coming from our

earts is not word, but it is the
wound that is coming, it is the agony
of the heart that is coming out.
Therefore, you should not try to
restrain us today. I know, the old
patriotism in you also will feel that
something has gone basically wrong.
What is the sanctity of life in this
country, if Parliament is to be dis-
credited in this way? I think, it
was only a sop to the patriotism of
the Congressmen; when that solemn

romise was made by the Prime Min-
ister vesterday, it was only to persu-
ade them...... (Interruptions). Are we
to understand that it was a solemn
promise made to the nation? Are
we to understand that it was a gua-
rantee given to the people of Czecho-
slovakia? Was it a pledge and trust
given to the country or was it a ruse
or covert to mislead the Congress
patriots who wanted to hear some-
thing categorical? Are we ‘to draw
this inference? When the Prime Mi-
nister told this Parliament that her
rcf)resentative in the Security Coun-
cil would strive, attempt, try and
fight to uphold the freedom of Cre-
choslovakia, was it a real promise or
was it only to defeat Shrimati Sucheta
Kripalani's Resolution that this ruse
was used? What is the meaning of it?

Mr. Deputy-Speaker, this Govern-
ment has done more harm to the
name of India than the Chinese
could have done or the Pakistani de-
tractors could have done. We have
lost face before mankind. We are
becoming accomplices in the rope of a
nation. We are asked to be silent wit-
nesses when freedom is being throat-
tled. If this Parliament is supposed
to be a witness to it, to be a party
to it, I throw this challenge to the
Government of India. I do not wish
to use harsh words or indulge in big
talk. But if the Government of India
think that the people of India are
with them in this action of theirs, let
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us dissolve this Parliament and go to
the people and seek a fresh mandate
from them, the ple of India. This
is the only challenge I throw.

st nfr waw (@) SEES
I AT |

SHRI NATH PAI: I am too
tired to speak. In the morning, when
I made some submissions in connec-
tion with this matter, I did not know
that within one hour we would re-
ceive confirmation of our worst fore-
bodings. In the morning, I and some
other members of the Opposition,
tried to get an assurance from Gov-
ernment that the pledges made to us
and to the people of Czechoslovakia
would be uphold. Within one hour,
we have received confirmation that
these were mere words, not solemn
promises.

Under these circumstances, I ask
two things. In the name of honour,
let us all go. Since you pretend that
you represent the people and we
believe that we speak for the E:oplc
of India, who is to decide? t us
get this Parliament dissolved. Let us
go to the people of India and seek
a fresh verdict from them on this
issue. I am not asking only the mem-
bers opposite to resign. I say dissolve
this Parliament. Let us go to the
people, let us face the final masters of
this country, the arbiters of our des-
tiny, the people of India. Let them
decide whether the policy we want,
of condemning Soviet aggression, is
the correct policy or the lpolicy of
acquiescence in crime followed by
this Government is the correct policy.
I have done.

MR. DEPUTY-SPEAKER:
K. N. Tiwary.

Shri K. N. Tiwary rose—

AN HON. MEMBER: The Prime
Minister is coming.

SHRI M. L. SONDHI: Chambet-
lain, Chamberlain, Chamberlain. (In-
terruptions).

SHRI RABI RAY (Puri):
sign. resign.

Shri

Re-
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SHRI BALRA] MADHOK (South
Delhi): She has betrayed the country
(Interruptions).

SHRI KANWAR LAL GUPTA:
She should resign (Interruptions).

SHRI M. L. SONDHI: Czechoslo-
vakia.

SOME HON. MEMBERS: Zinda-
bad.

SHRI M. L. SONDHI: Dubcek.

SOME HON. MEMBERS: Zinda-
bad.

MR. DEPUTY-SPEAKER: This
cannot go on. I must say this very
plainly (Interruptions).

SHRI M. L. SONDHI: I represent
New India. How can you shut us
out? (Interruptions)

MR. DEPUTY-SPEAKER: This
will not do. If the shouting conti-
nues, I will put the question to vote.

SHRI RANGA: No, no. How
can you say that? You cannot say
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SHRI M. L. SONDHI: What
about the rape of Czechoslovakia?
What about the rape of Tibet?......
(Interruptions.)

SHRI J. B. KRIPALANI: If they
have any regard for my words, may
I appeal to the Opposition Members
and say that we are not helpful to
our own cause if we do not allow
the Congress people to speak and
if we do not listen to them in silence.
You know that many of them are
with us. But if we create this kind
of disorder, then those who are with
us will also feel obliged to go with
the Party. Therefore, let us listen
to them patiently. 1 appeal to Mr.
Sondhi also.
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SHRI K. NARAYANA RAO
(Bobbili): Mr. Deputy-Speaker, I
submit that technically you cannot
take this as an adjournment motion.
At best you can stop the Bill and
jump over to the next item. About
that, it is very clear.

Then, about the point at issue, in
whéit way has the Indian representa-
tive acted in the United Nations,—
(Interruptiony—Please hear me. We
have heard them silently. I plead
with them. I also plead with Shri
Nath Pai who asked us to reflect
soberly. I may tell him that we are
reflecting the values in a vacuum,
and we have witnessed democracy in
action here just now. Now, vester-
day, this House has not accepted the
resolution for the simple reason that
it was condemnatory. (Interruption)

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): Did this
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House direct the Government to ab-
stain from voting? What is it that he
is talking?

SHRI K. NARAYANA RAO: Yes-
terday, this House rejected a simple
resolution. Even Rangaji has stated
very clearly the wording’ of the reso-
lution. According to the Prime Min-
ister’s statement yesterday, our atti-
tude in the United Nations depends
upon the way in which it comes up
before the Security Council. The
way it comes up before the Security
Council is a very important thing.
Therefore, there are various aspects
to be taken into consideration before
we take our stand on a resolution.
Do they expect us to get into a cold
war pact. I am not for it. If the
resolution had been of a different
type perhaps we would have been pre-
pared to go with them, but with this
word ‘condemnation’ it would amo-
unt to plaving into a cold-war pact.

SHRI DATTATRAYA KUNTE
(Kolaba):  Mr. Deputy-Speaker, Sir,
since I heard the Prime Minister
the day before doubts began to arise
in my mind whether I was a citizen
of an independent country. Today
when we have heard in this House
that on the advice or instructions of
this Government which is ruling this
country the representative of this
country and, therefore, unfortunate-
ly, my representative also, has abstain-
ed from a particular resolution in the
matter of Czechoslovakia, I am now
convinced that I am again a citizen
or a resident of a slave country. I
am deeply pained. I must say that
the hon. Member, Shri Naravana Rao
was trying to make out a point that
because the word ‘“condemn” was
there it was difficult for the Indian
representative  to vote for it. He
raised a verv technical point as we
lawyers do in a court of law.

SHRI NATH PAI: Only in small
courts, in magistrates’ courts.

SHRI DATTATRAYA KUNTE:
He was referring to the proceedings
of this House yesterday and saying
that because the resolution contained
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the word “condemn” it was difficult
for the Indian representative to vote
for it. 1 do not know whether that
is the explanation of the Prime Min-
ister of this country also.

The hon. Member Shri Tiwary
told us that we must hear the other
side also. That was the plea that
was made this morning. The ques-
tion put this morning was, will the
Prime Minister or any representative
of the Government of India make it
clear as to what were the instructions
given to the Indian representative at
the United Nations. That question
was not answered. If that was ans-
wered it would have been accepted.
May I go a little further and ask the
hon. Member, if it was such a reso-
lution that put the Indian represen-
tative into difficulty, why did not he
bring a resolution himself? Why did
he ‘wait for some others to bring a
resolution and find difficulty in sup-
porting it? Even if he was not in a
position to vote, could he not have
expressed his view-point, could he
not have said what he feels about
itz

I would like to ask a question
because here are people with whom
I have rubbed shoulders, who have
gone with me to jail for smaller
things, who have given up their jobs
for smaller things. There is my good
old friend Shri Morarji Desai who
in the year 1930 or sometime near
about that resigned his Deputy Col-
lectorship only because therc was a
fight for freedom. Now, at this age,
at the fag end of his life—I pray to
God that he lives very long— will he
not stand up for those things, those
impulses that impelled him to lcave
the job and go into wilderness? There
are others. There is myv friend Dr.
V.K.R.V. Rao who was with us in
the Youth League. Has he forgotten
the sentiments of the Youth League
which late Yusuf Meherally tried to
put into our minds?

15 HRs.

What exactly are we doing? Every
time we are told that we are quite
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independent and when we arc inde-
pendent we cannot say anvthing., we
can be very clear but we have to be
very politic. There is politics 1n that.
What is the political thing? + What
are we going to do? Are we going to
hang up our heads in shame and
then say we exist? What sort of exis-
tence is this? That is one small ques-
tion I really want to ask of the Gov-
crnument (Interruption). The next
question I want to ask is, are we
representatives of an  independent
people? Where we braved our chests
before  British. bullets are we now
frightened by some advice given by
some country? This morning when
the hon. Member, Shri Madhu Lim-
aye, spoke in a certain language, the
Chair did not like it. I also hold
the same view. I would not like that
language 10 be used. But what is
our conduct? My hon. friend, Shri
Nath Pai has just now put it in harsh
language, the murder of truth, and
he spoke in support of truth. I want
to go a litde further. What should

one do? We must stand by truth.
But what exactly is truth? Does it
not mean JTATH TAWH _JTIH |

What is the best of the whole warld
for humanity, that is the truth.
Truth is not merely what is right and
what is not right. Truth has been
defined like this JIqqAH  TA<H |
That is what we have got to under-
stand. Let us ask the question:
what is the truth? And are the Gov-
crument of India now going to tell
us that they have accepted a parti-
cular policy because they are in their
seats of power and that they will
carry out this policy? If they say so,
we must telb them that if they carry
out this policy, the judgment will
fall upon them...... (Interruptions).

MR. DEPUTY-SPEAKER:
hon. Prime Minister.

st fa wa: Synow e, &
ST drEar g e s s @7

SHRI RANGA: We have not
asked the Prime Minister to come and
make a speech and close this debate.

The
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We want a regular debate. T'here-
fore, we want you, Sir, to co-operate
with us in adjourning the debate on
Gold Control. Let us have an ad-
journment motion or a regular four
hours’ debate. We do not want to
hear any explanation from the Prime
Minister now.

MR. DEPUTY-SPEAKER: You
are a senior member of this House...
(interruptions)

SHRI RANGA: I am the leader of
a party also. Let me advise you and
plead with you, for God’s sake, to-
day what we are asking is not a mere
apology, or an explanation, or a
statement, or anything of that kind,
from the Prime Minister at this stage.
We have so far been debating only
whether we should adjourn this dis-
cussion or not. So, Sir, I would
request you to co-operate with us,
and I would request the House also
to co-operate with us in adjourning
the debate on Gold Control and then
let us have either an adjournment
motion or a four hours’ discussion so
that we can have our proper say.
Now, our friends from the Congress
Benches also should have their say.
Thereafter, let the Prime Minister
satisfy both their members as well as
these members as to how she has
honoured or dishonoured the honour,
prestige and ideal of this country.
Therefore, we do not want the Prime
Minister to speak now. What is it
that she has to say now? I have no
objection if you, Sir, ask the Prime
Minister to say whether she agrees
with us in adjourning this debate or
she does not agree. Beyond that, we
do not want her now at this stage to
go into the merits of this particular
question until the House has a regu-
lar opportunity of discussing it.
Therefore, we press our motion for
adjourning this debate on the Gold
Control Bill. ~
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MR. DEPUTY-SPEAKER: When
a motion for adjournment of the
debate was made...... (interruptions).
I will hear Acharyaji with the greatest
respect. Nobody need ‘plead for him.
When I admitted it...... (interrup-

tions). I will put the “question to
the vote.

AN HON. MEMBER: What
question?
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MR. DEPUTY-SPEAKER: When

Shri Vajpayee came to me...... (inter-
ruptions).

SHRI RANGA: We are concern-
ed with our motion. Please deal with
it.

MR. DEPUTY-SPEAKER: I
dealing with it.

am

AN HON. MEMBER:
san manner.

MR. DEPUTY-SPEAKER: Not
in a partisan manner. That is wrong
...... (Inlerru{)lion). I have told you
that when I sit in the Chair I do
not belong to any party.

In a parti-

When he started making a motion,
I asked, “Are you anticipating events;
have you got proof?” When they
demanded that the Prime Minister
should be sent for, I said, “The Prime
Minister is in the other House: when
she gets time she will be coming here
soon.” I do not know what 1s the
truth about happenings in the U.N.
It is not a question of argument. You
have based your case on some report.
I do not know whether it is authori-
tative or correct or not. Therefore I
say, “Let the Prime Minister say...... "
(Interruption)

SHRI J. B. KRIPALANI (Guna):
Will you please allow me to speak
a few words?
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Mr. Decputy-Speaker, I have hum-
bly laboured for this nation since
1906 when many who arc here were
not born. But I did not know that
all our ecfforts will bring us to this
vosition. If words have any mean-
g, then I believe that our Prime
Minister said that we will support
every effort in the U.N.O. in order
that justice be done to a nation
that has been strangled. She also said
many other things. I cannot under-
stand how she could have given or
her Cabinet could have given instruc-
tions to our representative at the
UNO to remain neutral. It was open
to our spokesman there to give his
own resolution in consonance with
what was said by the Prime Minister
here. That would have been possi-
ble, but to refrain from voting on
this is, I say, to belie ourselves.

AN HON. MEMBER: She has
cheated the Parliament.

SHRI J. B. KRIPALANI: I say,
take away that motto “SATYAMEV
JAYATE” from there and do not
utter the name of Gandhiji; do not
utter the name of Jawaharlal.
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SHRI J. B. KRIPALANI: As I
said, it was open to our representa-
tive to put in an alternative resolu-
tion in consonance with what the
Prime Minister said here. If I under-
stood the Prime Minister a right and
if I know a little English, I believe,
she said that we will take up the
cause of Czechoslovakia in the UNO.
Party after party, the Communist
parties have condemned this action
of Russia. Communist parties of
small nations like Yugoslavia—I
think, it could be occupied in as lit-
tle a time as Czechoslovakia was occu-
pied-—small countries like Rumania
can stand up. Countries like Indo-
nesia can stand up against China; a
country like Burma can stand up
against China and we, a nation of
600 millions, cannot stand up to .alzd
state what is in our hearts, what is in
the heart of every Congressman if be
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is a true Congressman! I sometimes
fecl that 1 am overliving my time.
It would have been much better if
I had died with those who have pre-
ceded me. They were not all older
than myself; they were even vounger
than myself. I rue the day when I
have to see this happening in India,
an India that threw a challenge to
the greatest Empire on which the sun
never set; to that Empire we threw
a challenge unarmed. We did not
carc what power they had. Now,
we are afraid. Then, I say that for
God's sake, take away that motto
there; for God’s sake, do not utter
the name of Gandhiji; I say, for
God's sake, do not utter the name of
Jawaharlal, do not utter the name
of Vallabhbhai Patel; do not utter
the names of those who fought the
freedom-fight. We did not fight to
sec this day of degradation.

I would appeal to Congressmen, if
they really belong to the Congress, if
they are the descendants of those
people who fought the fight of free-
dom and whose names thev always
take to speak out. I told you yester-
day that the old man who did not
weigh more than a hundred pounds
threw a challenge to a great empire
when, all the armies of the world
were here. Do you know what risk
we were taking? England was like
a wounded lion, and a wounded lion
could spring anywhere. Our people
did not know where we had gone
when we were arrested; for 21 days
they knew nothing about us and we
expected to be shot. If it had been
the communist government they
would have put us before the firing
squad; tha_nk God; it was a capita-
list Government; and it did not hang
us. But we expected to be shot the
next day and our people expected
that we would be shot. A lion that
was wounded was at bay and hghting
for its own existence with its back
to the wall; to that lion we gave a
challenge, and 1 tell you, belicve it
or not. I hope every Congressman
would believe it, but for that chal-
lenge we would not have got this
freedom. It was this challenge of one
man, it was this challenge that made
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the English people to realise that
such a nation which could throw a
challenge at such a critical time in
lhe history of the world could not be

Ft except purely through the Bri-
tish Armv, and the British had not
Army enough to subduc this nation.
It was when that conviction came to
the British people that they left us;
they are a practical people; they did
not leave us for our benefit; they left
us because they knew that there is
no other way to keep India in their
possession, and, therefore, they left.
Now, we stand here afraid.

Some companions may say that
truth does not exist in politics. Then,
what are we here for? If truth does
not exist in politics, if the liberties
of nations do not count at all, if the
sovereignty of a nation is not real,
if the equality of nations is not right,
if our (}undamemal rights are no
rights, then what are we here for?
Here is a nation being strangled, a
small nation and we remain silent.

They say that Russia was in dan-
ger. Russia, the lion was in danger
of a lamb? They could have mar-
ched at any time in Czechoslovakia.
It was a question of a few hours.
They should have allowed the Czechs
time to settle down and see what
they were doing; they should have
waited to find out whether they were
going against socialism or whether
they were not going against it, whe-
ther the steps they were taking were
such that they were joining in the
capitalist camp, whether they had
any alliance with England or any of
the Capitalist countries. They could
not wait for a few days to see what
the Czechoslovak policy was going to

“be and what the policy-makers were
doing.

Today, it is not we who are fol-
lowing Gandhiji. It is in Czechoslo-
vakia that Gandhiji is being honour-
ed through passive resistance. They
have told their people that nobody
is to use violence, even when violence
is used against them. They have
said, resist peacefully, and do it with
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the weapon of satyagraha. And today
we her¢ do not even support that
salyagraha for independence. I want
cvery Congressman to search his heart
and see what has happened.

I take it that the news that has
come that our representative in the
U.N.O. did not vote is correct. I am
going on that suﬁgosition. If it is
wrong, none will be happier than all
of us here. I say that if that is the
truth, then I think that we have
bewrayed the trust that was placed
on us by this country and the gene-
rations that precede us.

SHRI MADHU LIMAYE rose—
(Interruptions).

MR. DEPUTY-SPEAKER: Noth-
ing will go on record. The Prime
Minister will speak now, and she
will give whatever information she
has.

I would not permit anyone else
now.

SHRI RANGA: The Prime Minis-
ter should give us information only
in regard to what our representative
had done there.

SHRI J. B. KRIPALANI: May I
suggest that nothing will be lost if
about an hour of the House is lost
in allowing people who want to speak
Lo speak?

MR. DEPUTY-SPEAKER: With
all respect to him, may I point out
one thing? When the debate started,
I said that the scope was limited.

Under the rules, there can only
be a short debate on the motion for
adjourning the debate and then vot-
ing. That is all.

DR. RAM SUBHAG SINGH:
Since the point has been raised here
by the hon. Member, let the Prime
Minister say what our attitude has
been.

MR. DEPUTY-SPEAKER: [ wan-
ted to have information about that.
Later on, rule 109 has been referred
to. According to this rule, they
want that the 'House should be ad-
journed. If they want to listen to the
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Prime Minister in regard to our
attitude in the Security Council......

SHRI RANGA: Only facts.
(Interruptions).

DR. RAM SUBHAG SINGH: If
they do not want to listen to the
Prime Minister, then we have to go
on to the next business. (Interrup-
tions).

SHRI SURENDRANATH DWI-
VEDY: We want to know only one
thing from the Prime Minister,
namely whether they instructed our
representative to abstain, and whether
he has abstained or not. That is the
only information that we want. If
he has abstained, then the right course
would be for the Prime Minister to
resign and then only the House can
proceed with its business. There is
no other statement that we want now.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): She has to
say what has happened there.

MR. DEPUTY-SPEAKER: Let
us hear what the facts are, because
all sorts of interpretations are being
placed on the statement that she made
vesterday.

SHRI RABI RAY: We do not
want any interpretations or explana-
tions.

THE DEPUTY PRIME MINIS-
TER AND MINISTER OF FIN-
ANCE (SHRI MORAR]JI DE-
SAI): May I plead with my
hon. friends about one thing? I
can understand the excitement and
their anger and everything else.
(Interruptions) Before condemning
the Prime Minister, is it not neces-
sarv that we should hear her and
hear her version of what has hap-
pened. Unless we know that, unless
a full statement is made, what can be
done? Let the statement be made
and then hon. Members may say
what they like. But first they have
to hear the Prime Minister.

SHRI ATAL BIHARI VAJPA-
YEE: After that we shall have our
say.
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SHRIMATI INDIRA GANDHI
rose-—(Interruptions).

15-20 hrs.

STATEMENT RE: U.N. SECURI-
TY COUNCIL RESOLUTION RE-
LATING TO CZECHOSLOVAKIA

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFF-
AIRS (SHRIMATI INDIRA GAN-
DHI): Mr. Deputy-Speaker, bir, yes-
terdav and day before yesterday, I
explained what a very serious situa-
tion had arisen. (Interruption) I hope
the hon. Members will forgive me if
I say that they are not exhibiting
much seriousness here...... (Inierrup-
tions).

MR. DEPUTY SPEAKER: Order,
order. Mr. Sondhi, I will have to
name you if you continue like that.
(Interruptions).

SOME HON. MEMBERS: Name
him.

SHRI VASUDEVAN  NAIR
(Peermade): We will also give him
something now. (Interruptions)

MR. DEPUTY-SPEAKER: Order,
order. You will also get your oppor-
tunity. Let us hear the Prime Min-
ister.

SHRIMATI INDIRA GANDHI:
We have heard very moving speeches
here. We have been reminded of
our Independence movement. There
mav be some people here who are
too voung to remember the Indepen-
dence movement. There are many
others who are older but who did
not take part in the Independence
movement. I belong to neither cate-
gory. I was there in the thick of the
Independence movement. (Inierrup-
tions).

MR. DEPUTY SPEAKER: I will
not permit anyone now. . Nothing
will go on record except the Prime
Minister's statement. (Interruptions)



